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5 . No. Name

273. Shri D. Gainda Tamat 
_274. Shri Parasmani Prodhan 
575. Shri Gaya Prasad Chaudhary 
276. Shri Tanuk Lai Yadav
211. Shri Latan Sukla 
278. Shri Singh Bhanwar Singh
219. Shri Baja Thakur
280. Shri Shyamnararayan Tiwari
281. Interview with F. F. Gone one 

Nepali
282. Shri Garib Das
283. Shri Sonelal Bhagat
284. Shri Rati Lai Mishra
285. Shri Kusheshwar Jha
286. Shri Chandrika Mishra
287. Shri Jatan Ali Mastan
288. Janab Abdul Rehman Saheb
289. Shri Uttarmrao Patil
290. Shri Sita Ram Govmd aUas 

Bhao Saheb Ranade
291. Shri Kriti Narayan Sharma
292. Shri Madan Mohan Singh
293. Major Abid Hassan Safarani
294. Karamvir Nabin Chandra 

Bordoioi
295. Shri Vijay* Narain Sinha
296. Sardar Kultar Singh
297. Shrimati Durga Bhabi
298. Shri Yashpal
299. Shri Manmath Nath Gupta
300. Shri Habibui’ Rehman

Eohtas Industries of Sahu Jain Group

3383. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whether he is aware of the 
Tact that Rohtas Industries Ltd., a 
multiproduct Company belonging to 
1205 L.S.—6.

Sabu Jain Broup, has been conti-
nuously running into losses and ha* 
not paid any dividend to its share- 
holders for the past over 12 years;

(b) whether the production of 
paper board, cement, clinker e tc , 
has been showing a downward trend 
year after year, alongwith its ne* 
worth;

(c) if so, what is the extent of loss 
of revenue to the exchequer, workers 
and thousands of poor shareholders; 
and

(d) whether Government propose 
to investigate into the affairs of the 
Company?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS: (SHRI
P. SHIV SHANKAR) (a). A State-
ment showing the profit/foss made by 
the company dunng the la3t 12 years 
is enclosed as Annexure I. Luring 
these 12 years, the company declared 
dividend only once for the year 1974- 
75 when it declared a dividend of 6 
per cent to its equity shareholders.

(b) A statement showing the figures 
of production of paper board, cement, 
clinker etc. and the net worth during 
the past 5 yean: as disclosed in the 
Directors’ report attached to the au-
dited accounts of the company is en-
closed as Annexure II.

(c) This Department has not made 
any estimate of the loss of revenue, 
to the exchequer, workers and share-
holders as a result of the fluctuations 
in prodcution.

(d) An inspection under Section 
209A of the Companies Act, 1956 of 
the books of accounts of the company 
was conducted in May 1979. The 
matters arising out ol the inspection 
report are being taken up with the 
company.
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S ta tem en t -----------------------
1 2 3 4

Profitjlass made by Rohtas Indusrties Ltd. for thfi
period 1967-68 fo 1978-79

(Rs. in lakhs) 5- 1971-72 . . 52 91

6. 1973-74 - 33-68

SI. No. Year Net Profit Net Loss 7- *974-75 • 156-12 • m
1 9 3 4 8. 1974-75 • 399"*6

1. 1967-68 . *5*97 9 - »975-76 • 36 25

a. 1968-69 . 30- 86 10. 1976-77 . . 78- 82

3. 1969-70 . . 1 3689 •• 11. 1977-78 . . >35‘45
4. 1970-71 . . 46-60 • • 12. i978-79 • . . . 215'75

S tfttement

Figures of production of icricvs categories of goods and the net north of Mjs Rohtas [ndustires Ltd, for
a ptricd of 5 year': endfd eti 3 Iir March, 1979

(Production in tonnes)

SI.
No,

V

Year Paper and 
Boards

Cement Clinker Asbestics
Cement
Products

Vanaspati Caustic-
Soda

Net worth 
(in lakhs 
of Rs.)

2. *974-75- 59.224 169,542 1,53,845 26,090 19,848 5,97i 1,209,73

8. 1973-76- 49,5l<> 2,05,500 2,02,600 31,019 25,49* 4,775 *,245.95

3 - 1976-77- 5*»283 2,42,1^0 1,94,80° 26,874  ̂27,398 3,989 1,082.05

4 - 1977-78- 50,947 3»3<>,72i* 2,86,690* 26,663 28,240 3,592 946.60

5 - 1978-79- 55.152 2,59,000 2,40,900 21,211 33,98o '3,694 730.85

♦This includes production for Ji.ly ,1977 to ^ . <1 i< ',( <f O n < r < c Ail fl» C < n cn
L td ., taken over by the Company during the year.

N o t e :— T he net worth has been calculated on the basis or figures disclosed in the Balance 
Sheet without taking into account the arrears of depreciation and liabilities not 
provided for as disclosed in the notes forming part of the Accounts.
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